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central Ad»inietratlve Tribunal. Principal Bc«h
O.A. ■?779/1 955

New Delhi, this the 6th day of December.
tton ble Mr.KuldlP Singh.Hernber Uj
HoB-ble Mr. M.P. Singh. Membe, a-
SunSh1a?St?v??i;lSudiha

L;°prS"Shlnra/Sr:Library Attendant
Central Administrative ^..Applicaat
CuttaoK Bench»CuttauN

[By Advocate;. None)
Versus

t  Union of India
pSiL Srievan^

and Pensions, New

'■ SSal^Admlnlstrative Tribunal
Principal. Bench
New Delhi

Central'Administrative Tribunal
GuttacK Bench, ^ ^ ^ ^ Respondeiftts
Ciittack

(By Advocate;. Shi'i NaSr^enta/
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py unn-hle Mi-r

Applicant in this case is aggrieved of
orders dated 20^9^95 and 3^ 10^96 passed by

espondentsr He has prayed for quashing of the sa^ie
and to adjust him against any available permanent
Group -C- post of LOG or any other equivalent Gro.p
"C post in the Cuttack Bench of the Tribunal.

,  Facts in brief are that the applicant i>
working as Cenior Library Attendant (in short SLA )
in the Cuttack Bench of the Tribunal. The said post
had been declared surplus by the repu! •- of .-■v.uf.
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Consequent thereupon»

s h o r t )  as per AnnexcHjs^'.--! 0

HAS L Of

in the grade

the

tj u i'i 1- o r L X tn a i y

of Rs.SOO 1150/-

a p p 1 i c a i'i t was r e v y i u e O' t u

Attendant (in short JLA )

•y

?  Tn .-ihallengs tht

has subiiiitted that hi

e 1 iTs p u g i'i e d L! r d e r s > ."5 ni"!"! T /'"-.a ri t
f

("■. y .Cs J" -5. Q i": O r d €- r i i! U U ! i

illegal exercise of power and arbitrary disturbance to
Axn-d position. He has submitted that SIU report;a- 'c; 'w '« ;

and at the mosts hedoes not warrant his reversion anu cj

could be adjusted in any of the available equivcileiil;
vacant and pei'manent post as had ceen i

of other two employees as per cinnexut e

Ar.nl insnt has submitted that his reversion

to nunishment without following aii 'y uf
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basic tenants of service i u r is p r u o e r1 c e.

Respondents have contescea the petitioiu
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5, Respondents have submitted in their reply

that it is not possible to adjuau Die appilOLf,.! ■_

against the post of LDC. As regards the case of other
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r-. i i »' s 1 O-'^' ICuttack and had to be reverted

However there is no provision to peririit

r',f LDCi

We have heard 1 e a r i"i e d c o u n s- e 1 T u r

responoen i-s. None appeared for the applicant despite

fact that this case is appear"ing on ucjlally Board

for a nurTiber of dayot

7^ It is adnutted fact that the applicant had
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outside Cuttack otherwise he could have been adjusted

in some other Bench of the Tribunal in an equivalent
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post of JLA and that too, for

matter is still subject
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duration and

orders in

he final decision or

administrative side, we

cannot claim for quashing of

question as he is unable to chail err ge

of SIU, whereby the post of SLA had been

It is only because of the refusal on the

part of applicant to go outside Cuttack that he naa

been c-djusted in the lower post of JLA a1

nporary arrangement a;

the report

abolished.
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